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SHRI A.O. KULKARNI (Mahwhira): 
Madam, I associate myself with what Mr. 
Jadhav has said. It is to/al injustice done to 
the State of Maharashtra. 

SHRI JAGESH DESAI (Maharashtra) : 
Madam, I was assured in this House that 
after meeting the requirements of the Slate 
of Maharashtra, gas would b-3 made avail-
able to the other States. This was the as-
surance given to me in this House. But I 
am seeing that Maharashtra is being given 
a stepmotherly treatment by-the Cen- | tral 
Government. These two regions. Vidarbha 
and Marathwada, are economically the 
most backawrd regions. Therefore, I would 
request the Central Go> ernment—I am not 
saying that everjrthinj should be given to 
Maharashtra—that at least a fair proportion 
of the gas should be given to Maharashtra. 
There are many industries in Maharashtra 
which do not get even the minimum energy 
. These two plants are very essential. I 
associate myself with what Mr. Jadhav has 
said. The Government of India must give 
Maharashtra its due share of gas and this 
stepmotherly attitude towards the State 
should be discarded by the Central Govern-
ment 

SHRIMATI SUDHA VIJAY JOSHI 
(Maharashtra): I also associate myself wi h 
this. 

Need to Improye workirs  comons    of 
workers engaged In Stole Industry I 

Gujarat 
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SHRI RAOOF VALIULLAH (Gujarat) : 
Madam, while associating myself with the 
sentiments expressed by my hon. col league I 
would only like to mention that from the very 
beginning I v, as associated with this scheme 
in Cambay. Stone b brought from Baroocb 
district in Scut') Gujarat, but the piece where 
the artisans live is Cambay in Kalra district. 
The hon High Court of Gujarat had issued -a 
directive to the State Government that a 
scheme should be formulated for graphite 
stone workers. I was associated beause most 
of the workers belong 10 the minority com-
munity and the Chairman of the Minority 
Commission had taken interest. Unfortuna-
tely, there is no monitoring either by the 
banks which had to gi\e loan to these workers 
after they formed a ccopirntive society, or by 
the Stats Government, particularly the Labour 
Department. I would. therefore, request that a 
proper scheme as envisaged by the Gujarat 
High Court be formulated fcr these workers. 
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Violation of Government's Orders by   the 
Provident Fund Organisation 


